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I rovin Minin  Oerations by in-
troducin sohisticated Washer 

eui ent

10779.  SHRI K. S. VEERBHAD- 
RA A Will the Minister of ENER  
be leased to state

(a) hether it is a fact that freuent 
shut do ns in the ther al o er lants 
are due to defects in eui ent causes 
by the i urities in coal used

(b) hether it is also a fact that 
bulk of coal available in the country 
Is of inferior uality and

(c) if  so,  hether  overn ent 
realise the need for i rovin inin 
oerations by introducin sohisticated 
ashery eui ent as is the ractice 
in the Western countries

THE MINISTER O STATE IN THE 
MINISTR  O  ENER   (SHRI 
JANESHWAR MISHRA) (a)  and
(b). The bulk of available coal in 
the country is of lo rade uality 
and any of the ther al oer 
stations have been desined on the 
available  coal  reserves. Hoever, 
so eti es the coal uality shos 
variation hich ay cause technical 
roble s in the oeration and ainte
nance of the boilers.

(c)  With a vie to aintainin the 
uality, arrane ents are bein ade 
to ick out shale and sand stone fro 
coal.  Benefkiation of oer rade 
coal is also under consideration but 
the ashability characteristics of the 
coal and cost of ashin are factors 
hich have bearin on the decision 
to set u a non-cokin coal asRery.

Research for Oil In  Anda an  and 
Nicobar Islands

1{H0. SHRi NATVERLAL B. AR- 
MAR Will the Minister of BTRO- 
LB f, CHEMICALS AND ERTILI
ERS be leased to state

a> hether it is a fact tfcat recently 
research v  conducted round the 
Anda an  and Nicobar Islands for 
search of oil

(b) the result sho n by the re
search and

(c) hen overn ent roose to 
exlore the oil bearin areas of the 
island for actual yield

THE MINISTER O ETROLEUM, 
CHEMICALS  AND  ERTILI ERS 
(SHRI  H. N. BAHU UNA)  (a)
 ON C   conducted   reconnaisance 
eohysical surveys in the Anda an- 
Nicobar shelf durin 1977.  The in
terretation of the data collected fro 
this survey indicated the resence of 
so e  structures  favourable  for 
accu ulation of hydrocarbons.

Additional  detailed  eohysical 
survey is bein conducted resently 
to fully delineate so e of the ossible 
favourable structures before under
takin drillin oerations.

(b)  Infor ation has been iven in 
the rely to art () above..

c) Deendin on the results of the 
additional survey entioned in art
(a) above, ON C rooses to take u 
drillin on 2 structures  durin the 
later art of 1979early 190,

Balance sheets, rofits and losses ot 
Ms Du ex

1071. SHRI  BALWANT  SIN r 
R AMOOW ALIA

CHAUDHUR BRAHM 
RAKASH

Will the Minister of LAW, JUSTICE 
AND COM AN A AIRS be leased 
to refer to the rely iven to TJnstarr- 
ed uestion No. 75 on 29th Auust, 
197 reardin chane for na e fro  
Du ex to fier and state

(a)   hat ere the balance sheets, 
rofits and losses of Ma. Du ex in 
I90 and in revious years, at the ti e 
of transferrin the shsres to   Ms. 
fier ana a In India
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(b) h0 fixed u the sale rice of 
shares to Ms. Du ex Liited ot 
Bs. 9.9 lakhs face value

(c) ere there any other transac
tions that took lace outside India at 
that tie over and above the face 
value

(d) hat as the criteria observed 
for sellin these share and hat ere 
the ites anufactured by M j>. Du
ex at that ti e and

(e) hen the nae and style of 
Ms. Du ex has been chaned into 
Ms. fier ho can the nae and 
M.yle Du ex still continue

THE MINISTER O LAW. JUSTICE 
AND COM AN  A AIRS (SHRI 
SHANTI BHUSHAN)  (a) As er
infor ation furnished by the Reistrar 
of Co anies, Maharashtra, Ms. fier 
Cororation, ana a  ( ho ct  a 
ubsidiary of Ms. Chas fier Co. Inc. 
Ne ork, USA) ere allotted 0,0u 
euity (ordinary) shares of Rs. 100 
each fully aid in cash in Ms. Du ex 
rivate Liited on 25th July, 195. 
As er return of allot ent filed ith 
the Reistrar of Co anies.  Maha
rashtra on 0th June, 190, additional 
25,100 euity shares of Rs. 100- each 
ere allotted to Ms. fier Corora
tion, ana a for cash on 22--190. 
The balance sheet fiures of Ms. 
Du ex vt, Ltd. for the years ended 
JOth Nove ber 195H and 0th Nove- 
1950 and 0th Nove ber, 190 are 
iven in the state ent enclosed. The 
net rofits after tax for the years ended 
0th Nove ber 1959 and 0th Nove- 
ber> I90 ere Rs. 2.12 lakhs and 
Bs. 2.0 lakhs resectively.

As er annual return of Ms. 
Eu ex rivate Liited ade u to 
29th May 191 filed ith the Reistrar 
of  Co anies,  Maharashtra, 9900 
euity shares of Rs. 100- each ere 
transferred on 27th January 191 to 
fs-  fier  Cororation,  Janaa. 
t . e ere reviously held by East 
Tilac (India)  rivate
liited 99 fcftres) and the test

by sa e non-residents. The sale rice 
of Rs. 200- er share of these shares 
of face value of Rs. 100- each of 
Ms. Du ex rivate  Liited  as 
fixed by the Deart ent of Econoic 
Affairs in consultation ith the then 
Ministry 0f Co erce and Industry 
and Deart ent of Co any La 
Adinistration.

(c) The overn ent is not aare 
of any other transaction if any, that 
iht have taken lace outside India 
at that ti e over and above the face 
value.

(d) The sale rice of Rs. 200- er 
ishciie of the face value of Rs. 100- 
each of Ms. Du ex rivate Liited 
referred to in art (b) above, as 
considered fair and reasonable or the 
basis of the co anys rofit earnin 
caacity as ell as the intrinsic orth 
as disclosed in the audited accounts of 
the co any.

Ms. fier has infor ed the Minis

try of etroleu, Cheicals and 

ertiliers that there ere ten Indus

trial Licences, one Reistration certi

ficate and one erission Letter hich 

ere issued to Ms. Du ex rivate 

Liited and subseuently chaned in 

their na e hen the na e of the 

co any as chaned fro Du ex to 

fier. A state ent shoin the ites 

covered aainst such Industrial a ro

vals, as furnished by the Ministry of 

etroleu, Cheicals and ertiliers, 

is enclosed.

(e) The na e of Du ex rivate 

Liited as chaned to Ms. fier 

rivate Ltd. on 1--191 hen a fresh 

certificate of incororation as issued. 

The Trade Mark Duex* stands re

istered in the  na e of Ms. fier 

Cororation, ana a, and Ms. fier 

Ltd, are the users of this trade ark.
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State ent I

Balance Sheets at. at

0-11-5  0-11-59 0-11- 0

LIABILITIES

aid u Caital . 9*90 9*90 0  00

Reserves  . . . . 157 2*0 *

SecuredUnsecured Loans  . . 22* e* y

Current Liabilities and rovisions . *1  7*0 7-7

150* 20*09 2 *5

ASSETS

ix'd Assets  . . . . . . '{** V> 5* j 72*7

Invest ents  . . . . . . ruo O* (2 o* IC

Current Assets, 1 oans and Advances  . ufi-ill *>7 tV 211

150* aoy 09 afU * 55

State ent 11

Balance Sheets, rofit and I*otsrt of Afjs. D,(ex-

Ite 1l. Lie. No. anl Date

1.   Dru s  and  har  aceutical*

.   Iso  cotinic  Acid  H ydra idr

.  AS and its Salts

.  rotein Hydrolysatr

5.   O xy  tr trarycl ine Telracycl i nc

.  Diabinese (Chlororoa ide) 
Tablets.

7.  Terra ycin arid Tetracyn re
arations.

.  Milk of Manesia  .

9.  Du nc Baby ood .

to. Vial illin of Insulin reara* 
rations.

11. Niaid Tablet

1. ovane Tablets

Reistration CertificaU No. aa 5, dated  -10-1952.

La2 55, dated a-rj-ir>5 A rox al Letter No. 2  
(1) IA(II)5, dated 7*959*

L22 N-525, dated 0--195.

I.aa2 5,  dated  1-12-195  Lj2 N-a o-Ch. Ill* 
dated 2-9-190.

L22 N-10(10, dated 2-1-19.

Laa N-i 0, dated -2-19 0.

erission lettrr 
19--19 0.

No. 22(75)IA  (II) o, dated

L22N-9959, dated --*959* 

L27(a) N-a5, dated 29-7-195. 

L22 N-15, dated 22-5-195. 

L22N-25o-Ch. Ill, dated 1-9-190. 

L2aN-2 o-Ch. Ill, dated 12-9-190.




